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shall be furnished by the Applicant to the Respondents

» .,

; within three days.
‘ Hand over copies of this order to the learned
counsels for the parties, forthwith. _
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dents on 4.4,2002,
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| he represents am .
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Respondents norltakes
any steps to file ~ = Mr.S.K.Sahoo,Ld.Counsel for t i
counter. Put up nu‘l.vu . . L4 . or the Appllcant states,
before the Bench in presence of Shri A.K.Bose,Ld.Sr.Standing Counsel
for further orders. for the Union of India, that the reliefs sought in this
o Original Application have already been granted to the

| A=pplicatnt during the pendency of this Original
Oodor %7/“/’ application. Stating so, the Advocate for the
Applicant prays to withdraw this Original Application
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on consideration of which,this Original Application’

is allowed to be withdrawn.

This Original Application thus stands
disposed of,
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